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/‘fl OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE
WEST DISTRICT, TIS HAZARI COURTS, DELHI

r A
l

,1 3 86 L] - I 3? § 0 ,,_
No. /Genl./Circulation/West/THC/2025 Dated, Delhi the 0%!’/1%
Sub.:- Judgment Dated 16.05.2025 passed by I-Ion’ble Supreme Court of India in Criminal

Appeal No. 2656-2657 of 2025 {Arising out of SLP (Crl.) No. 8101-8102 of 2019] titled as
“Raghunath Sharma & Ors. Vs. State of I-Iaryana & Ann”.

Forwarded copy of Letter No. 3552-3564/DHC/Gaz.lB/G-2/SC-Judgment/2025 Dated

24.06.2025 along with its enclosure i.e. copy of Judgment Dated 16.05.2025 passed by Hon’ble

Supreme Court of lndia in Criminal Appeal No. 2656-2657 of 2025 [Afising out of SLP (Crl.) No.

8101-8102 of 2019] titled as “Raghunath Shanna & Ors. Vs. State of Haryana & Anr.” received in an
envelope Bearing Diary No. 6583 Dated 25.06.2025, on the subject cited above, from Mr. Dileep

Namrani, Assistant Registrar (Gazette-IA), For Ld. Registrar General, Hon'ble High Court of Delhi,
New Delhi for information and necessary compliance to:-

1. All the Ld. Judicial Officers of West District, Tis Hazari Courts, Delhi including Reliever
Judges. It is also informed that the above mentioned Letter along with its enclosure can be

downloaded from the Website of I-I0n’ble Supreme Court of India or Centralized Website
of Delhi District Courts or from LAYERS.

‘E,/[he Chairman, Website Committee, Tis Hazari Courts, Delhi with the request to direct the
concerned dealing Oliicer/Official to upload the same on Centralized Website of Delhi District

Courts as well as on the Website of West District.

3. P.S. to the Ld. Principal District & Sessions Judge, West District, Tis Hazari Courts, Delhi.

4. The R&I Branch, West District, Tis I-lazari Courts, Delhi with the request to upload the same on
LAYERS.

QZ/
4/is-y Gupta)

District Judge (Commercial Court) - 05/
Officer Incharge General Branch,

West District, Tis I-lazari Courts, Delhi

Enclosure:- As above.
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IN THE, HIGH COURT OF DELHI AI NEW DELHI
3552~356u
No. /DHC Gaz.IB/G-2/SC-Judgment/2025 Dated: Q Ll .06.2025

From :
The Registrar Genera],
High Court of Delhi,
New Delhi.

To

l. The Principal District & Sessions Judge (HQ), Tis I-Iazari Courts Complex, Delhi.
2. The Principal District & Sessions Judge (South-West), Dwarka Courts Complex, New

Delhi.
The Principal District & Sessions Judge (East), Karkardooma Courts Complex, Delhi.
The Principal District & Sessions Judge (South), Saket Courts Complex, New Delhi.
The Principal District & Sessions Judge (West), Tis l-Iazari Courts Complex, Delhi.
The Principal District & Sessions Judge (New Delhi), Patiala House Courts Complex,
New Delhi.

'7. The Principal District & Sessions Judge (North), Rohini Courts Complex, Delhi.
8. The Principal District & Sessions Judge (North-East), Karkardooma Courts Complex,

Delhi.
9. The Principal District & Sessions Judge (North-West), Rohini Courts Complex, Delhi.
l0. The Principal District & Sessions Judge (South-East), Saket Courts complex, Delhi.
ll. The Principal District & Sessions Judge (Shahdara), Karkardooma Courts Complex,

Delhi.
12. The Principal District & Sessions Judge-cum-Special Judge (PC Act) (CB1), RACC,

New Delhi.
13. The Principal Judge (l-IQ), Family Courts, Dwarka, New Delhi.

.<>Q»-.4=s-'

Sub : Judgment dated 16.05.2025 passed bv Hon’ble Supreme Court of India in
Criminal Ap_peal N0. 2656-2657_of 2025 Mrrising out of S_LP(Cr1Q No. 8101-8102
of 2019] titled as “Raghunath Sharma & Ors. Vs. State of Haryana & Anr.”

Sir! Madam,

I am directed to forward herwith a copy of Judgment dated 16.05.2025 passed by Hon’ble
Supreme Court of India in Criminal Appeal No. 2656-2657 of 2025 [Arising out of SLP(Crl.) N0.
8101-8102 of 2019] titled as “Raghunath Sharma & Ors. Vs. State of Haryana & Ann”, and to
request you to circulate the same amongst all the Judicial Officers working under your respective
control for information and necessary compliance.

Us 0"“’J)\ C.
O - Yours faithfully,

,5. (wail ~  ni
Q}w (Dileep Namrani)

P‘ 0 Assistant Registrar (Gazette-IA)
For Registrar General.

Enel.: As above.
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SANJAY KAROL 1

Cri1.nina,l /ngpaals @, sI.g(ci-1.)Nos.s1 01-st 02/20,19 :
Leave Granted.

2. These appeals by special leave, call into question the

correctness and legality of the judgment and orders dated 8"‘

October 2018 passed by the High Court of Punjab and I-Iaryana
at Chandigarh in CRM No.1 1903 of20l8 in CRM N0.M-23727

of2015 and dated 29"‘ April 2019 in CRM No.13134 of 2019 in

CRM No.I\/I-23 727 ol'20l 5, whereby FIR No.432 of 2014 dated

15"‘ July 2014 which had earlier been quashed and set aside vide
order 21*‘ March 2016, was restored to file and concerned
authorities were directed to restart the investigation. In other

words, the order of quashmcnt was recalled. Further, a review

against this order of recall was also dismissed vide order dated
29"‘ April 2019.

3. These appeals present a question ofjttstilicd use or lack of

the powers under Section 482. ofthe Code ofCriminal Procedure,
1973' using which the I-ligh Court restored First lrrlbrnlation

Report previously quashed.

4. The genesis of the dispute is an agreement to sell entered

into between the parties dated 21*“ May 2013, an agreement dated

25"‘ May 2013, and the 'l\/Iemorandum of Understanding dated

' I lcrcmztl ler ‘LI|'.l’.t.'.'
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15"‘ August 201 3 as also agreement to sell dated 3"‘ January 2014.

Various disputes arose in regard to these agreements and finally,

with the intervention of elders and others, a fresh agreement to

sell dated 15"‘ April 2015 was entered into in supersession of all
other agreements. Accordingly, the sale consideration was
decided at Rs.2,25,00,000/-. Various methods were decided upon

to transfer part of the said amount totalling to Rs.35 i&iCi1S. The
remaining Rs. l ,90,00,000/~ was to be paid at the time of registry

along with interest @ 1% per month. Al-so, pursuant to the fresh

agreement to sell a eomproinise deed dated 14"‘ July 2015 was

inked with a view to bring all litigations between the parties to an
end. Consequently, the order dated 21”‘ March '20l6 which

quashed the proceedings came to be passed. The order is
extracted in tote as under :

"This petition has been prelbrred under Section 482 of the
Code o"l'Criminul Proeedtue For quashing of FIR No.432
dated July I5, 2014, under Sections 406, 420 of IPC,
registered at Police Station Sector l0, Gurgoan. District
Gurgaon (Annexure 1’-.1) along with all consequential
proceedings arising out of the same on the basis of
compromise dated July I4, 2015 (Auue.\'ure P-2).

2. In compliance of order dated Septembcr"07, 2015,
statement oi" the parties have been recorded by the trial
Court. Report of learned Judicial Magistrate, l" Class,
Gurgaon, has been received, in which it has been
eznegorically observed that parties have arrived at
compromise without any pressure or eoereion I't'o1r| any
quartet: liven otherwise, matter involved is personal in
nature, which has been amicably put at rest.

C1\s@ Sl.P(C)Nos.8l0l-S102 ol'20l9 Page 3 of 14



4. Consequently, instant petition stands allowed. and
I-‘l R No/132, dated July l5, 20l4, under Sections 406, 420
of ll’C. registered at Poli Station Sector I0, Gurgaon,
District Gurgaon and all other subsequent proceedings
arising tlieretrem are quashed qua the petitioners.“

5. lt, however, appears that the spirit ofthe compromise deed

was lost upon the parties as soon after the order dated 21*“ March
2016, the complainant, namely, Kristian Kumar Gandhi tiled an
application dated lO“‘ September 2016 praying for revival of the

FIRs. I/ide order dated 24"‘ September 2.016 said prayer was

rejected. On 27"‘ March 2018, another prayer of a similar nature
seeking the revival of the FTRS was made before the I-Iigh Court.

By way of the impugned judgment and order dated 8"‘ October

2018, the revival ofthe FlRs was ordered.

6. Aggrievcd, the appellants are before us. We have heard

the learned counsel for the parties and perused the record and

written subrnissions filed.

7. The scope and ambit of Section 482 Cr.P.C. has engaged

this Court on numerous occasions [Refz State ofKmvzmfalcrr v. L.

Mmziswanwz; Sunder Balm v. Stare of Tami] Nrzrl'u3; Vineet

Kumrrr v. State of U.P."; AhmadAli Qnmislzi & Am‘. v. Stare of

Utter Prmle.s'l1 & Am-.5.] The observations made in Stare of

3 (I977) 2 SCC 699
3 (2009) I4 SCC 244
" (ZOI7) I3 SCC 369
’ (2020) l3 SCC 435
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Ifnrrzrrtrzlcrr v. M. DevemI1'apprr° by a Bench of three llon’ble

Judges encapsulate the purpose oi‘ this power most aptly in the

- following terms :

“6. lixcrcise cl" power under Section 482 oi‘ the Code in a case
of this nature is the exception and not the rule. The section docs
not eon1'cr any new powers on the High Court. It only saves
the inherent power which the Court possessed before the
enactment of the Code. It envisages three circumstances under
which the inherentjurisdiction may be exercised, namely, (i)
to give effect to an order under the Code, (ii) to prevent abuse
of the process oi‘ court, and (iii) to otherwise secure the ends
ofjustiee. It is neither possible nor desirable to lay down any
inflexible rule which would govern the exercise of inherent
jurisdiction. No legislative enactment dealing with procedure
can provide ‘for all cases that may possibly arise. Courts,
therclbrc, have inherent powers apart from express provisions
of law which are necessary for proper discharge of functions
and duties imposed upon them by law. That is the doctrine
which finds expression in the section which merely recognizes
and prcsetvcs inherent powers of the lligh Courts. All courts,
whether civil or criminal possess, in the absence ofany express
provision, as inherent -in their constitution, all such powers as
are necessary to do the right and to undo a wrong in course cl‘
administration ofjustiee on the principle qiucmdo [ex nliqzrld
ulieui concedil. concedere v1'dcrzu- cl id .t-inc qua res ipsae e.s-re
non poles: (when the law gives a person anything it gives him
that without which it cannot exist). While exercising powers
under the section, the court. does not function as a court of
appeal or revision. Inherent jurisdiction under the section
though wide has to be exercised sparingly, carefully and with
caution and only when such exercise is justilied by the tests
specifically laid down in the section itself. It is to be
exercised ex debilo jusiiliae to do real and substantial justice
for the administration ofwhich alone courts exist. Authority of
the court exists For advancement ofjustice and it‘ any attempt
is made to abuse that authority so as to produce injustice, the
court has power to prevent abuse. It would be an abuse of
process ol'tl1e court to allow any action which would result in

(2002) 3 SCC 89

C.1\s@ SI.P(C)Nos.8l0l-81-02 of 201 9 Page 5 ol‘ 14
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injustice and prevent promotion ofjusticc. In exercise of the
powers court would be justilied to quash any p!'OCCCdl1'tg il' it
finds that initiation./continuance of it amounts to abuse of the
process of court or quashing of these proceedings would
otherwise serve the ends of justice. When no ollenee is
disclosed by the complaint, the court may examine the
question of fact. When a complaint is sought to be quashed, it
is permissible to look into the materials to assess what the
complainant has alleged and whether any offence is made out
even if tl1e allegations are accepted in tote."

S. Chapter XXVII of the Cr.P.C. deals with ‘judgment’. It

defines what a judgment is; in what language it should be
delivered; its contents; effect (arrest, payment of compensation,
release, etc.). Section 362 provides that a Coun shall not, once it

has signed the judgment or final order disposing of a ease, alter

or review the same, except to CO1‘1'CCl. an error clerical or

arithmetic.

9. The scope of this power has been discussed in several

judgments of this Court.

9.1 Srmjeav Kapoor v. Clmmlrma It'rrp00r7 discusses the

scope of this power in the following terms:

“I9. The legislative scheme as delineated by Section
369 of the Code of Criminal Procedure, 1893, as well
as legislative scheme as delineated by Section 362 of
the Cede ol‘ Criminal Procedure, 1973 is one and the
same. The embargo put on the criminal court to alter
or review its judgment is with a purpose and object.
The judgments of this Conn as noted above.

’ (2020) I3 SCC 172

C/\s@ SI..l’(C)Nos.8 I0!-8102 of2019 Page 6 of14
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, summarised the law to the el'l'cct that criminal justice
delivery system does not clothe criminal cotut with
power to alter or review the judgment or linztl order
disposing of the case except to correct the clerical or
aritltmctical error. After the judgment delivered by a
criminal court or passing of the final order disposing
of the case the court becomes lunctus ofticio and any
mistake or glaring omission is left to be corrected
only by appropriate forum in accordance with law."

9.2 In Hnri Singfz M01211 v. Hrrrvilzqjmz Sing]: Brq'wr18, this

Court observed:

“I0. Section 362 of the Code mandates that no court.
when it has signed its judgment or final order
disposing of a ease shall alter or review the same
except to correct a clerical or an arithrnctical error.
The section is based on an acknowledged principle 01‘
law that once a matter is finally disposed ofby a court,
the said court in the absence of a specific statutory
provision becomes funetus officio and discntitlcd to
entertain a fresh prayer For the same relief unless the
lbrtncr order of final disposal is set aside by a court
01' competent jurisdiction in a manner prescribed by
law. The court becomes functus oflicio the moment
the ollicial order disposing of a case is signed. Such
an order cannot be altered except to the extent of
correcting a clerical or an arithmetical error. ..."

9.3 It is clear frotn the above extracts that Section 362 Cr.P.C.

provides For a fairly limited scope of the exercise ol‘ such power.

Next, what is required to be seen is whether the phrase, "Save as

“(200ll l SCC I69

CAs@ SI.l’(C)Nos.8 l Ol-SW2 of 20l9 Page 7 oF14
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0z‘herwi.s'e provided by this Code" permits such alterations under

Section 482 Cr.P.C.

9.3.1 In terms of the Old Code, i.e., the Code of Criminal

Procedure, 1898 this Court in Sanlmtlm Sing]: v. State of

U.R° through Raghubar Dayal, 1., observed that :

“'7. A criminal appeal cannot be dismissed for the
default of the appellants or their counsel. The court
has either to adjourn thclhearing ol' the appeal to
enable them to appear, or should consider the appeal
on merits and pass the final order. Shri Tej Pal Singh
was aware of this as his order itself indicates. IIe did
not dismiss the appeal For default. lle himselfperused
thejudgmcnt of the Magistrate and the record and did
consider the merits, as he says in his order “I find no
ground for any interference". The mere fact that he
had not expressed his reasons for coming to that
opinion does not mean that he had not considered the
material on record before coming to the conclusion
that there was no ease for interference. Ilis omission
to write a detailed judgment in the circumstance may
be not in compliance _with the provisions of Section
367 of the Code and may be liable to be set aside by
a superior court, but will not give him any power to
set it aside himself, and rehear the appeal. Section
369, read with Section 424 of the Code, makes it clear
that the appellate court is not to alter or review the
judgment once signed, except for the purpose of
correcting a clerical error."

I09.3.2 In Soomj Devi v. Pyare La! , il; was categorically

held that :

" i962 SCC OnI.int: SC I65
'°(I98l) I SCC500
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"5,-__'l'l'rc t_1|}]J,Gl]tr|1t_,_]2Qi11ts 0t!t__ll*ml he imtoketl the
inherent poyver ol' the lllglt Courtsaved bv_Scction_
518?. of the Code__andp tltat _notwitlr_standina_ the
mftrltibitiorr imposed hv Sectign_362 the lliah Court
l1ad_power to grant relief. Now it is well settled that
the inherent_p;ower of the court cannot. be exereisecl
for clopig_g_tl1att\11iel.1 is sQr;_ijlicall _\{_}1tTOlT1ibitcd lg the
Codc_(Sam'r_rrlIm Sing/1 v. Stale oj[_U.I? I/\II_l_1962 SC
1208? :__l962 Su11p_2 SCR St? : (196212 Cri LJ 2881
). l_t_is.t1'tre_that the prohibition in Section 3,62 against
the court altcring_or_revic\vina,its iudantent is spllicct
to what is “otherwise provided bvtltis Court or by any
o_tl1_er;,law For the time being in force“. 'l'l1ose w_er_ds.
however". refer to_tl1ose_Z l1Il0\'iSiO1t_S _onlypwher'e the
court has been expresslLzrutho1'isecl b_\3__tl1e Code or
other law, to alter orgreviet-v_its j udgntent, The ir_rher'ent
power of the court is not CO!‘llQ!‘11pl2ll.C(i by the saving
provision contained-in Section_362 and._thercfore. the
attempt to invoice l'l_1a_tpower can be of no avail.”

(1-Imphasis supplied)

9.3.3 The position in S00rrg' Devi (supra) stands referred

to/followed in Simriklvin v. Dolfey Mzzlcizezjeell; State of

Punjab v. Drrvimlmr Pal Sing]: Blzulfarlz; Gian Singlz. v.

Slate of Punjn'l2'3; and Telrmgmm Housing Board rt

Azammiirisn Begum ' " .

" (l9‘J0)2 SCCIUT
'3 (2011) I4 SCC 770
'3 (20l2l' l0 SCC 303
"' (20 lS) 7 SCC 3116

CAs@ Sl.P(C)Nos.8 I0]-8102 ol'20l9 Page 9 ol'14
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9.3.4 The law, therefore, is no longer res integral. The

exception to this position has been 1'eor,gani>'.ed in Drrvimler

Pr1lSing/2 B/mllar (supra) in the following terms :

"46. If a juclgrrrent has been pronounced without
jut-isdictipn or in \Ll0lfltlOr1_Q_f_p1'lnClplCS of natural
justice or where tip order has been pronounced
xvi.tlrgttt_ait*ir1gLz1tt epporttrnity of being heard tea
party affected by itor wlrercjan order was obtaincdby
abuscof the process ofeourt which would really
amount to its being without _iurisdi_cti0n_. inherent
powers can be exercised to recall such order for the
reason that in sucltan eventuality the order bccormes

'21 nullitLancl thc_provi_sions_ol' Section 3_62_ CrPQ
would not operate. In such an eventuality, the
juclgmcnt is manifestly contrary to the audi alteram
partcm rule of natural justice. The power of recall is
different from the power of altering/‘reviewing the
judgment. Ilowcver, the party seeking
recall/‘alteration has to establish that it was not at
fault..."

The ‘exceptions’ of a) the violation of midi alremm parrem; and

5) abuse of process of law which would affect the jurisdiction of
the Court to deal with the matter and, in such cases the exercise

of the inherent powers under the code has been approved by a

Bench of three Judges in New Imlirr /ls.s'zu-ance C0. Ltd. v.

Kr'islum Kumar Prmde_y'5. '1‘hcse aren’t the circumstances of the
present case.

'5 [2021] 1 4 SCC 683
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10. lt can be seen from the above pronouneemen ts that the role
of the Court, alter a judgment has been delivered, is

circumscribed by the law itself. In the present facts, the only

provision of law, that permits an alteration in Lhejudgment, in its

own terms, was not resorted to. What was done was a review of
the judgment quaslling the proceedings. That, in the considered

view of this Court, was not permissible.

10.1 State of114.1? it .Mrm Sirrglzm, with reference to a decision

rendered by a three-Judge Bench in State of Keralnv.

fl/Irmilcnnimz Nrzii-'7, makes this position clear as follows :

“7. It’ is well settlecllaw that thclligh Court has_n9
j_ui-isclietion to review its orcler eitl1cr_tmder Section
362 or _t1nder o _S_qct'ion A82 C1'PC__JS!cnie 01'
Kerglc/_v. M M ll/[(01l/C(7l1l£7H_lV£tiI',_(20QlJ,4 SQC, 752
;_200l SCC (Cri) 80_2fl_. The inl1e1;ent power under
Section 482 CrPC gnnot be used_by the High Court
to reopen or alter__an order disoosinggolf a petition
gleeided__0i1_tne1"it§_]S!a!e v. K. K Raiergcfircrn. (__2QQ8) 8
SCC 673 : (20O8l3_SCC(C1"it§_0_0 :200_9 Qri LI 3531
. After disposing of at case on merits, the Court
becomes limctus oflicio and Section 362 C1'PC
expressly bars review and specifically provides that
no court after it has signed its judgment shall alter or
review the same except to correct a clerical or
arithmetical error Ilfari Singh Mai-m v. Uarblzajcm
Sing]? Iiqjt-va, (2001) 1 SCC 169 : 2001 SCC (Cri)
113] . Recall ofjudgment would amount to alteration
or review ofjtlclgment which is not permissible under
Section 362 CrPC. It cannot be wtlidatcd by the Iligh
Court invoking its inherent powers lSo0rq;'

"' (ZOI9) 10 SCC I61
"(200l)1l SCC 752

CAs@ Sl.P(C)Nos.8l0l-S102 oI'?.0l9 Page 11 oF14



Devi v. Pyare La], (I931) I SCC 500 : I981 SCC
(Cri) 188 :A[R 1981 SC 736].”

(Emphasis supplied)

ll. Again, in Nrzraymz Pmsad v. State ofBihrrrls this Court

reiterated that once ajudgment has been passed, the powers under

Section 482 Cr.P.C. do not permit its alteration or review. Such

power is meant solely to secure the ends ofjustice and it cannot
be taken to mean doing something that is expressly prohibited by

statute.

12. In view of the above discussion of law, the conclusion is

that the impugned judgment was passed by the ljligh Court

without any authority or basis. Once the criminal cases had been
quashed, under Section 482 Cr.P.C. on the ground ofcompromise
entered into between the parties, one ofthe parties violating terms

thereof is a ground entirely foreign to law, to once again invoice

such powers and recall the order of quashing. Violations of a

term ofa compromise have their own avenues of law from which

they can be enforced.

13. The appeals, therefore, succeed and are, accordingly,

allowed. The impugnedjudgment and orders, as described in para
2, and the consequences flowing from such revival, shall stand

set aside and quashed.

'5 (2019) '14 SCC 726
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I4. At the end, we may record our surprise that the I Iigh Court

adopted the course it did without reference to the well-established

position of law, as demonstratecl above. We summarize the

findings/issue directions, as follows :

I. The bar under Section 362 Cr.P.C. is almost absolute;

2. The only exceptions to the bar, which would then permit

the invocation of inherent powers, would be if it is

necessary to meet the ends of justice; or to remedy the

abuse of the process of law. Other than the above two

circumstances, such inherent powers do not permit the
doing ofwhat stands prohibited by the text of the statute;

3. To clarify, it may be stated that when a Court finds itself

in such 0Xl.1'&Ol'Cll.l'lEl1'Y circumstances, the reasons for

exercising such power should be recorded, justifi/ing the

invocation thereof.

15. We direct the Registry to circulate a copy of this judgment
to all Iligh Courts, for necessary dissemination to all concerned.

It is our hope that lending clarity, coupled with the neecssaty

information being supplied would curb such unjustified use of

power. I
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lo. In view til" the tliscussion made in Uliininai .r\pp:ai.<

_\'l.l’tCrl.)=\ius.{\’ I 01-8 I02 0l'2(JI‘), matters connected tl1e:'e-with.

i.e.- Criminal A enls tn) Swecial Leave Petitions iv l.)iar\-
‘J t» ~

£\iu..i=l‘)=l»6-”Qlll.*) and Crirninal Appeals (gt) Sl.l‘(Crl.)=\'e.~:. l U271-
I,

lO2'.’5i'2(l19. shall also stand similarly disposed of. i

Pending applications, ifany, shall be closed.
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